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O R D E R 

09.01.2020  Learned Counsel for the Respondent prays for and is allowed 

to file affidavit within ten days.  

Post this appeal ‘for Admission (After Notice)’on 27nd January, 2020. 

 

 

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 
 

[Justice Bansi Lal Bhat] 

Member (Judicial) 
 

 
 

/mohan/sk/ 


